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CENTRAL ADMIHISTRATiUE TRIBUNAL HYDERABAD | BZNCH:

1YDERABAT 210 THHYDERA BAD,
-~ , _ '

I
A

ORIGIMAL APPLICATION NO. \QJQ’ o7 1297,

. -
h___n_"_wﬁ:éé__m,jggggﬁﬁﬂﬂl“_d

UERSUS

i
|
i
T T Y, i v LT A e,

(Applicants(sS)

Union of Indig, Rapd., gy,

L Geertoy M 'ﬂ-Q’M,

P“JA@ij*; Q}N~\w~\bu«.Q£uJL555\&. A oty A 7

Resgondent%(as(s)

The AQDllCutan has heen. Submitted tg the Tleunal b

y zh:ijij
- | Shri__ M R SNW\N&BU\/\ «dUDcatn i“.y-

ig,ﬁéfg;n Undar Sectlan 19 of the Administy

rative Tribunal ﬁ
Act,

19u5 and tﬂe Same hag bhean scrutinised with rg ference to

the pointsa mentloned in the ¢

neck list in the light of the
proV1sions'in:the gdministrative Tribunal(mrocadure) Rules
1987, | - ‘

| s
|

The applicati

on is in arder and may be listed for rdm18910n
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8. Is tie asplicatisg decomained 1%0/0D, Por ks,50/-, *(P)
11e Hovg Legible camias of the apnexure duly attestsd - 564
bzia Pilad,
12. Hos tae Laplicunt exhadétmd all aveilahle ramidiss, %ﬁ

13+ Hie toe Index of documents bass filed and pagimation dona 7

= . ) s —
14 Has the declaration as g reguired by item Ha. 7 of 1;7 -
Form, I besn medg, - T | : '
15, Have raquired number gp snvelops (fils six) cearing &
Pull addresegs ef the Tespandents hean filed, *ti/
16. (2} ‘Jnsthar tna relisf sought Form arise out of signle k{7
Ciuse of action, .
i) dhehter any ince-ip ralicf is prayad Far, ‘(Ly
17 " ¢ In cess an Ma For connonatisn of dalay in filed,
it supported kb an affidavit of the a ligant,
1B, Unanter + 18 cause en heared"by & singls hench. ' v“uJJ -
18. Any othar points., ¥
20. Aasult of tha scrutiny wign initicl of tha scrutiny ;‘s?
ol '. | b nmUwu&éQ\f ?&;'
Scrutiny 'c,Q{
Szetion - iicer,
Deputy d.3istrarp,
Registror,
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CRUTRAL ADMINISTRATIVE TRIBUNA HYDI 34 B4D BENCH HYDERABAD, !

Deiry Koy "20%/ 77
Replort in the Scrutiny of ﬁgpliuatiTH;I ‘
'Qﬁqumfggzl;‘:%tg}é*wuf\&fﬁﬁAA, 2tz of presentation,

Presant.d py
k

Applicant (5 )kemmmn Eiﬁ;,fiégbﬁﬁfffffﬁ ..... e

RGS;JDndEHt(S —:M--“-M““ """""QLQ"’fggv’/ m %NCDWV\EQC&L

Nature of grivenzce 7 @‘WOM\ 91?‘9"{

. I
. 1
X Mo. of Appligants ’ : No. of Pre&pondentsv—-giﬂm~

CLASSIFICATI W,

\ — ‘8
SUbjﬂctooE\.onou ,iv.\‘.%;.f-‘..

.;&G. | departmenth -90Q3C>é' (gé;

Te Is the aphlicatisn in the nroasr form o
. ’ ~f
\threz coplete ssts in papar books form ?Lj

in the two complitiaons), - '

2. dnsther nbme description and cddress of 21l the pef,
pertied been furnished in the rcause title.:
| . .
' S . . , . , ] - ;
3. (a) tus thewplication Ba.n fully signed and varified. P ‘(57

S (b) Hag ti '\"7 -

e coples basn duly signod.
N ) . . | ‘ . ) . . i
(c) Have sutficient number of maics of the spplicatian ., %?77
bsen filed. '

]

4. UYhathsr all the necessary parties are impleadeds e

S5. Wnstase Ehglish tranlation of documents in a Language; i uq7
ather than Znoliish or Hindi peson Piled, >

6. Is the application on time, (sez section 21) . bﬁk?-
7. Has the Vakalatnama/Memo DP'aoqffghce/ﬂuttarisatidn beaﬁ‘ 6%7

Piled. ; : e '

- . ’ - - ' ’ !?

8. It the epuljeftion maintainbility, {9s '

(u/s 2, 14, 13, or/U/R. 3 Ete.,)

4

’ ' 's
9+ Is the applicition accompaned, duly stiest:: lagitable |
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Uw“4ﬁw“ﬂ“$~"k*vﬁ&/s 19 oi t%e A.T. Act, 1985

T | Hyderabad Bench :: Hyderabad:

0.A. No. |243] of 1997

BETWEEN |
E, Rajamma

\
‘ And

The Secﬁetary, Department of Posts,
Min. of Communications (rep. UOI),

IN THE CENTRAL ADMINISTRATIVE TRIBgNAL :

|
Cl%ﬁs;l@EV\%gaﬂf@q

\

)

o

]

Q\m\i{ i)
sessssnes Applicant

L
mmp STAL

New Delhi and 3 ors. vereeeess  Respondents
\ CHRONOLOGY=CUM=INDEX h
51, |
No. Date | Description of the document Ann. | Page.
‘ |
|
. 11-6-84 App.'s appeointment as Time E
Sczle Accountant A-1 ‘ 7
2, 16-2-85 Orders promoting the app.
to 425~640 scale under |
OTBP Scheme A-2 i 8
3. 11-2-92 = App.'s promoticn to the . '
| next higher scale of
Rs, 1600-2660 under BCR
Scheme A=3 1 9«10
4. 1-4-93 R=3's Meﬁo. promoting the i
app. to the cadre of |
APM (A/cs) A=4 11
5. 27-4-93 App. Relieved from Guntur
to join as APM (A/cs) at i
Vi jayawada A=5 | 12
6. 4=6-97 App.'s rep., to R=3 for |
-exXtending the benefit of pay L
fixation under FR 22-cC A=6 | 13~17
7.  5-5-95 Judgment |and order in |
0.A. No. 1434/95 A=T7 || 18=22
8., 8-7-97 | R-4's letter communicating |
‘ the decision of R=3 rejecting
the applicant's request A-8 123,
i
| I
1 . A
Hyderapad, N Py O ot )y R
14-9-1997 ' o (N.R.SRINIV@SAN)E
.”*:“ﬁ%hCounsel for the Apﬁlicant
b
o 18 SEP 1997 |
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BETWEEN {

|

! U/S 19 OF A.T. Act, 1985
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
| HYDERABAD BENCH, HYDERABAD

|

( i OANo. |24y | of 1997

E.Rajamma, W/o of E.Ramakrishnaiah, aged about 53 years
Asst.Poét Master (Accounts), Buckinghampet HRO,

Vijayawada

B

4)

AND

|
The ’Secretary, Department of Posts,
Ministry of Communications (Representing the
Unién of India), Dak Bhavan, Ascka Road,

New Delhi 110001,

I

Applicar

t
1

The Chief Post Master General,

A P.Circle, Abids, Hyderabad 500001. [
The‘ Post Master General, Vijayawada Region, _‘
Vijayawada 520002 |
The Sr.Superintendent of Post Offices, ' . [

Vijaryawada Division, Vijayawada 520001.

[ e Respondents

| :
(ThTe Address of the applicant for service of notice is that of her |
Counsel, Mr.N.R.Srinivasan, Advocate, 6-1-132/54/G-3,
Karrthikeya Apartments,  Skandagiri, = Padmaraonagar, [
Secunderabad 500061)

DETAILS OF APPLICATION

1) Particulars of the order against which this application is being made;

communicated that the 3" respondent has rejected her request for fixa

TrIIis application is being made against 4" respondent’s order

{

E1-22/DI'gs/97 Dated 8-7-97 (vide Annexures A-8) under which she was

—

No.

tion

|

T

-
T

y——




Ce

»

of pay under FR-22(I)(a)(i.} on promotion from the cadre of LS$G
!

Accountant to the cadre of APM (Accounts) on the plea that the ordersjof

this Hon'ble Tribunal in O.A.N0.1434/93 dated 5-5-95 are only applicable

|
to the applicant therein.

|
2y Jurisdiction of the Tribunal:

The applicant declares that the subject matter of the OA\ S

i
covered under Section 14(1) of the A.T.Act,1985. ‘

%i

3) Limitation

The applicant further declares that the impugned order Annexure A|8
‘ |

was issueb by the 4" respondent on 8-7-1997 and therefore the subjéct
matter is within the limitation prescribed under Section 21 of the A T Act
1985. | | |

|
4) Facts of the case:

(4 1)a ‘) The applicant submits that she was appointed as a Postal

VizA4 ﬁ— 53, }
Assistant |n the Guatyr Postal Division in 1966‘

it

years of se‘zrvuce as on 30/11/1983. She was posted to work as Time Scale

D
—_

Accountani with effect from 30/11/1983 with special pay of Rs.45/- p

]

month which was granted in lieu of higher scale of pay for Accountan

.-+

under SSPOs GunturMemo No.B-1/IV dated 11/6/84 (vide Annexure A-1

(b) While so working she was promoted to LSG cadre under OTBP

l
i
scheme with effect from 30/11/84 in the scale of Rs.425-640 (Rews?l

? !

scale of R$.1400-2300) vide SSPOs Guntur Memo No.B.I/XIII 2300 dated

d

16/12/85 (vide Annexure A-2).

|

© On completlon of 26 years of service, the applicant was promoted 'to
HSG-I Scéle of Rs.1600-2660 with effect from 1/10/1991 under the BCR
Scheme vide SSPOs Guntur Memo No.B-I/XXIV/ dated 11/2/1992 (vide
t

and'has completed 1§ &-
i




R

Annexure A- 3). The applicant submits that ever since her appointmenit as

Accountant with effect from 30/11/1983 she continued to perform the same

L
i

operative duties prescribed for the post of Accountant.

(4.2)Under 3 Respondents Memo No.ST-I/21-16/Genl./Ill dalted
|

1/4/1993 (Annexure A-4) the applicant was promoted as Assistant P.cl)st

| |
Master (Accounts), Vijayawada Head Office and transferred to Vijayawa!cLa.

Under Lr.No.B-/XVI/G dated 21/4/1993 of SSPOs, Guntur Division, Guntur

(vide Aanexure A-5) she was relieved to join as Asst.Post Mas;ter

{(Accounts), Vijayawada. She joined at Vijayawada on 19/5/1993. In spite

of the fact that the said post of APM{Accounts) is a supervisory p;ost
: |

carrying higher responsibilities than that of the post of an Accountant, Her

|
pay was fixed at the same stage of Rs.f‘?Stf/,-in the scale of Rs.1600-2660

. |
without giving the applicant the benefit of pay fixation under FR-22(I)(a)| i.)

(old FR-22C).

(4.3) The applicant submits that on assumption of a post carrying highgr

responsibilities she is entitled to pay fixation under FR-22(1)(a)(i.) and t.r'1e

denial of tljle said benefit to her is arbitrary and violative of Art.14 and 16i of

the Constitution and therefore the same is discriminatory and illegal |

(4.4) The applicant submits that in her representation dated 4/6/1997|to

|
the 3™ respondent (vide Annexure A-6) she referred to the orders of this
Hon’ble Tribunal in the O.A. filed by Shri Raghurama Reddy and

Smt.Nagamani (O.A.No.1434/93) under which the benefit of pay fixati&n

under FR-22(1)(a)(i.) was extended to them and therefore requested the 3!rd

| | H

respondent to extend the same benefit to her. The judgment and order 'of
: | '

this Hon’ble Tribunal in the said O.A. dated 15/5/1995 is annexed as A- ?

But under the 4" respondent’s Lr.No.E1-22/Dlgs/97 dated 8/7/1997, wc;iF

Annexure J&S the applicant was informed that the 3" respondent has

|
under his letter No. AC/21/1/P1/96 /ER dated 4/7/1997 rejected her Claiirn




-~

4

D

i‘
on the pleaithat the posts of LSG Accountant and APM (Accounts) ar

identical and both the pay scales are also identical and further that th‘e

: |
orders of this Tribunal dt. 5/5/85 in O.A.No.1434 are applicable only to the

applicants therein.

(4.5)Under the circumstances, the applicant has no alternative or

efficacious remedy except to approach this Hon'ble Tribunal in the

exercise of its jurisdiction under Sec.19 and 22 of the A.T.Act, 1985.
| .

5) Grounds with legal provision, if any.

(5.1) As the post of Asst.Post Master involves assumption of duties wi’tr|

|

higher responsibilities as compared to the LSG Accountant, the applicant
' i

|
is entitled to the benefit of pay fixation under FR-22(h(a)(i.) as per th<=T

principle of law established by this Hon’ble Tribunal in its order |r’|

0.A.No.1434 of 1993. The delnial of the benefit to the applicant is arbitraqf(

and discriminatory and violative of Art.14 and 16 of the Constitution rif

India.

(5.2) The denial of the benefit of pay fixation under FR-22(I1}a)(i.) by the

3" responcjent on the ground that the applicant is not a party to the

(0.A.N0.1434/93 is illegal arjd érbitrary and the respondents ought to have
| |
implemented the principle: of law established therein in the case of

applicant also.

(5.3) The applicant may be permitted to urge other grounds at the tirrie

of final hearing.

6) Details of remedies exhausted:

The applicant submits that there are no statutory remedies avaiiabl?

' |
to her in respect of the matter except to approach this Hon'ble Tribuna[.

e e T

Ty o977 M

m 1

el e

7

]

T




However, | she preferred a representation vide Annexure A-6 to the | 3"
respondel‘jt, but the same was rejected by the 3" respondent herein, |‘

| | o

7) Matters not previoysly fied in or pending with any other Court:

Thq applicant declares that she has not previously filed ainy

) application{, writ petition, or suit before any Court or authority or any otr?!er

bench of this Hon'ble Tribunal regarding the matter in respect of which th‘is
, .

1
application{is made.
|

|

8) Reliefs sought: 5
| |
In view of the facts and submissions made in Paras 4 and 5 supr!é,

. ‘ I
the applicant prays for the following reliefs : ? 1
|
|

(1) To call for the records relating to the impugned order Annexure A-8

dated 8/7/1997 and declare that the action of the 3° responder'mt

denying her the benefit of pay fixation under FR-22(l)(a)(i.) on hé:r
: |1

promotion as Asst.Post Master (Accounts), Buckinghampet Post
| |
Office, Vijayawada as unconstitutional, arbitrary and illegal and

consequently quash and set aside the impugned order contained in
. |

L
the 3™ respondents letter No.Ac/21/1/P1/96/ER dated 4/7/97

| |

communicated to the applicant through the 4" respondent’s order

No. E’\I—ZZ/DIgs/QT Dated 8-7-97 (vide Annexures A-8).
|

(2) And ansequently to direct the 3™ respondent to fix pay of thei

app_lics:fmt under FR-22(l)(a)(i) (old FR-22C) from the date of her

assumption of duties as APM(Accounts), _Buckinghampet|

HRO,VI‘ijayawada . i
' i

(3} And to\_pass such other order or orders as this Hon’ble Tribunal mayi

deem fit and proper in the circumstances of the case. |
|

| |




A

. : ]
including the O.A.N0.1434/93 decided on 5/5/1995, she prays thz;t this

9) Interir? Order. if any:

J

in view of the judgement of this Hon’ble Tribunal in several Ci).As.

Adege|

O.A. may be ordered in favour of the applicant at the admissioniiti;elf.

10) &'rﬁculars of Postgl Orders in respect of Application Fees:

I.P.Q.No. @G —12 - 225722 Dated

11) Lislf of'EncIosuresﬂ
1) Vakalat

VERIFICATION

Asst.P

\s/2/97
J

|

for Rs

. 50/-
i)

(3

f

,

&

‘r
i
|
|

"..w..i!—,- i—
|

2) .P.O. as stated above 3)Annexures as per ir;dex

E.Rajamma, w/o E.Ramakrishnaiah, aged about 53 ¥ears,

st Master (Accounts), HPO, Buckinghampet Post Office,

Vijayawada, temporarily come down to Hyderabad do hereby verify that

the contents of paras 1 to 4, 6,7 and 11 are true to the best‘L

|

!
of her

knowledge and belief and those of other paras are believed to be true on

legal advice.

Hyderabad \ -
Date:l‘q,9/47 '

R

ignature of the App]

* ! l\\/L)\__,—«
Ml gﬁw;
* (N.R.Srinivasan) |
Counsel for Applicant

[
:
|

’;

icant
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DAFARTY BTECOT POSSS - INnia
Cerivy of ihe wernlor Superinbacdes’ ¢ Poutolflces, Guntur e
flemo o BoI/XXIZ dated at Guabuar 5,2‘: COT the 11th Kebe 1992,

' In pursuancs 0f the orders contained in Dl*octor*Genaral
uﬂpal“‘u ant of POuuu, Hew Dolhil lattser Toe. 22- 1"‘8J PE-I d&’tf}ﬁ
11-10.91 and Hemo Hoe W I/15w15/0eni dated c9/;0—12—91'0f ths
Posimastor Genersl, Vijayawada, the roliowing OL:lLlﬂlS In the
cadre of Posial Asslstanis, who are aporoved for promot;ou to
- the rext higher scale of pay of Ks»1500-~2G60 on ccmplmtiﬁn ot
25 gears service in PYAs cadre unde» Disnnial Cadre Revicw,
ere hereby procoted to that cacre Jl+h p_uwc, fiom the d]tes
ncted axainst eszch. : ;
. : _ ]
Tae posis 1n *hs bagic arade in wileh “hess Of‘f"cm
working are deemed to have been upgraded to that scale
n eifect from the date on which they have been p“omoted
til further orders and there is no physzcal movement a4t present.
I
The attentlon of the officials is drawn to GIQ N0e15
below F.R.22(¢) (now F.R.22{1)(2)(1)) in accordance witd which
officials who are promoted tG the next higher scale of pay,
have t0 exercise their options regarding the date from wfmch
they intend to come over to the higher scale pf=pay withan one

nonth from the date of 1ssue of the promotion Orders. 'i
i

aGrg
N
wit

S.XNo. Fame & designation of the official. Date of effsct af
, ' promotion e J'

- e an ma e we — H
"’m-—-—_.‘.._......_u_——....-w-,.-.-.—--i-—...-.

Sarveshri. ‘ . . ‘ :
te J.Rachakrishna Murthy, APM, Guntur E 0. 1 10-91
2+ UoS.Vittal, SPM, Tobacco Colony .’ ~d 0~
3+ M.Xrighnaiah, SPM, Chowdaripeta -4o~
4+ B.Suryanarayana Rao, SPM,; 0ld Mangalegiri . “dom |
5. K.Venkataratnam, PA, Chandramoulinagar (] Qe
6 MuVenkateuwararao, SPM, Arundelpet Guniur. .. —do— :
7+ VeRadhakr ighnamurthy, APM, Hangalagiri HO " -do- |
8. ‘.Rhchcltiu, SPM, 01ld Guntur. -G -
9. 5.V.Ramana Sastry, O.A. SSP'g Office,Guntur. —doe
10, A.Bswaracharyulu, SPM ,Pattabhipuran. ~do- |
1. J. Venkateswararao,SPH,Brodiepet~ =3
12, fI-Bhashagam SPM, 4.T JAgraharanm . —~d D
1%, Vo Ramulu, PM, Mangalagiri. = (= I.
14. V.Rangaswamy, SPM, Pedavadlapudi,. . C=de- i
15« BwVenkatarao,ZRM PA Guntur HoDo» ], O [I
16. B 6hinnaparedd: APM Accounts,Gunine H.0. Y, T
17+ G.Veerabhads4sao,SPHM,Prathipadu . -0~
18. P.hsghavachari, PN Btukuru Road. ) —d e
19, A.Venkatoswarlu,SPM Btukuru . <4 O
20. BTt s we sora (0 ) dundgtnat fHmtnr ~i0~— E

aontdass !

—————— e e a——

==
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12 ‘

21. BoR.K.-Rbddy, SPM, Koritepadu. ' 1=10=91
22. P.Veeraswamy, SPM, Industrial Bstate. . -do-

- 230 P.Adinarayana Murthy,SPM, College Road. -4 o
24 » V.Ramarao, Dy.SPM, Arundelpet. . ~d 0~
25 M.R.Anjﬂneyulu, PA, Arundelpet.« g O

. 264 A.Subbarao I, SPM, ka®lpet Guntur. o ed O

. 2T+ Shaik Ial John, SPM SKP Temple. = -q0=

. 28, MuPitchaiah, PA,; Nangalaglrlo ‘ T —dde
9. Shaik Mastan I, SPM Chandramoulinagar - -d0~
30, K.Hymavathi, PA Arundelpet Guntur -d o~
31e P.lizhahood Khan, SPM, Lemalle.’ 4.0~
%2 .Pélayarama Sarma, PA, Guntur Hela o =40~
33» 2V.SoAppareo, SPM, Donka Road. - - 40—
34« P.Fasaiah, Accountant, Divigional Office. G O

5. Ee Paghuvendrudu, AFM, Guntur Eo0a . =GO
36 Ae.Gurunadhan, PA, Guntur -Bagar. =~ —d'o—

" .37. K.Showraiah, SPM, LuW.Works. T . -do~
38e SeA.Rahaman I, SPM, SW Colony Guntur -3 0=
39« Tenduri Venleteswararao, PA, Guntur Coll. -l O
40+ Vo.K.Bapaiah Sarma, SFM, Pedanand;padu -3 o~
4%+ K.Seshaish, SPM, ChbTutra o ~do_,
42 T .Bhas ltararao, SPM, Amaravathi Road. -3 0~

43¢ TeSrindri Rac, SPM, Medical College Guntur -0
44+, VoJayalakshmi, PA, Guniur Coll. . 1V, O

H/iﬁdeaL&huﬂmalﬁh PA, Pattabhipuram. o 3-10-91.
Ee m.R&Jamma, &ccountant, Guntur Hado. S 1=10-91,
47« R.Prasgdarao, PA, frundelpet Guntur =~ - 1-10-91,

A coPy of this nemo is issued %0:—
The! POStm;sterv - Guntur & Manwalaglrl.

Officials concerned.
Personal fileg of officialg,.

. Accpuntant, BII and Est branches.
S pares

B T ¢ mj.lr%

i

~1 OV B no S

g N N N N TN

SURAM )
SenJOr Superlntendento._-

. /<$~
A Snrv.ce Books of officials. o ' %QWE 5
~..The ASPOs Mangalagiri’, SDI(P)s Cuntur North & Guntur Solth.
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. - LEPARTMENT OF POSTS - INDIA
vifice 6T@the postnaster-General, Vijayawace Region,Vijayawadayg. [
:fﬂ ‘H;mo,No,sT.I/Zl—Ié/Genl/:g:,dtd at Viiayawada 220 002, the 1_4_53,
. r‘"' mmmmmmmmmmmmm "'na""‘—-o-—hn—-—ac---.-u.-.-e-

o The Inilowing postings/transfels +n the ced-2 of APM A/csllare
prdereﬁ by Zhz kNG, Vijayawada with immediate ciisct.

.1, 8ri D. Subba Rao, AP ascs, Tadepalligudem HO is transferred

posted as APM A/cs, Bhimavaram HO vice post vacant.

(
jad}
(=)
&

2, Fum. ¥, Padnavathi, APM A/cs, Narasaraopeh 1. has already bgen
. transferre” and posted as AiLM a/nz, Tengii 3:C vice this offéce
‘ Memo., NalST.IY2l-16/Genl/II,dtd,zzmimn:g whe official may Pa
o - relieved imuediately. {(First move) : J .
and promoted fto the

L] . - . - '

o '3, Snt, E. Rajamina, gualified in PO&KRMS ACcounts
next higher scale under Biennial cadre Review in Guntur Ln.|1s

I ‘ transferred and posted as APM A/cs, Vijayawada HO vice post

‘o vacant.

4, sri P, KasaiaL, gualifie

-

d in PO & RMS Accounts and promoted| to |
rhe next higher scale under Bignnial cadre Review, Guntur Bn. ]
is transferred and posted as APM A cS Gudivada 1O vice post|vacant. . ]
£ -5y sri P. radhiakrishna erll.]'."t];ly, quaiitieajl“BgUnhilwb 1\3;81“"1);% bl

" 4 < to trx -xt highér scale undel e a cviey al
"ﬂﬁff gigggng?y Sorginghgs APa A}cs, Tonali HO s wrans ertdlapd
Eym;_; posted asiAPM A/Cs, Narasaraoput HO vice kum. Y. padmavathl .
T = ‘trausferred. . ,
{.M.“'é;'Sri.T. Krishna Murthy, qualified in PO & RMS Accounts and

= promoted to the next higher scale unuern piennial Cadre Revigw,
in Tenali Dn. is transferrod gna posted as APM A/cs, Gudur HO
e % ' sent Reglonal arratgemuat.

11 4 -
yice post va%ant and termipating the pre

b

i

- .
-
>

! ] X 1
Necessary charge Ieports should be scnt to all concerned.

L

-
L. .t
‘. w

at

4 copy_Of this_hemo. is issue

;;;//;/6 ; officials.

‘_‘&‘ . 1 .. ‘ . - - e . . dGIn Ln/ .

- 143 Th=s S€7 supdt. ot post Offices, Dadeglllgu

w4 ’ Bhimavaram Ln/Narasaraopet Ln/Tenali Dn/Guntur Pn/ [

5 Vi jayawada Dn/Gudivada Dn/Gudur wme. ]
E

.~ ‘-T. . e ..:,--.1.‘ iy WAE mRns M AN
PO "o -

!

MU/ Bhiavaram Ho/Naraga~

i; - -~ 223 The pobtnaster, Tadupalligude et
i*“ 1 Lo taopet HO/Tunalil HO/Guntur hO/Vijayawata HO/
U Gudivada HO/Guwur HO.
I " J3. The Chief VMG, APCircle, Hyderabad = 500 001. f
E : 24, Te La(P), Hyumbad- 500 001. l
1 I'ii '
i 4‘ 4 - °0= S arEU P . r
i ] 25 2 \- p 4‘ . /? . \;
- : . Assistant UlrECEOIJ
.t t o/o the postinas ter~General, L
; . £ Vijayawc’_lda—-szo 002 .
b S )
Poa walPy
t BN ::,‘ :} . - !r
@W W ;
1 3 54’ I \
2 \ 4\’\} 3 N ‘—D"\H\% ' r
1 ‘th\, M L
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The 8», Guperintendent of The Postmaster,

| Guntur Dn., Guntur-52007. 522001 I

- Asst:Postmaster( Accounts), Vijayawada H.O. vide

G'enloflzl ?atad 1-4.193,

'8 %0 9 Sieno./B.II branch/Bst.Branch (Dealing

L

By aibzy ]

- . DEPARTMEVT OF POSTS, INDLA
‘ AR :

Fron i i \

Post Offices, Guntur H.0.

Noe BJ/XVI/a dated st Gutur-522007 the 27-4-93,

[ X

‘Bub: Postings and trensfers in the cadre of
isst.Postmaster (Accomts -- Regarding.

Please depubs a sultable hand %o Join as Sub :
Postmaster, Donka Road(Guatur S.0. immediately ‘
vice gmt. B, Rajamma, Sub Pastmssier transferred as ’:

Posimastsr-Ganaral,. Vijayavada Memo.no, ST.I/21-16/

;
(P. SATY N ARAY S
SENIOR SUp

COPY mgm . ' S [!

J. The Postmasster, Guntur H.Q.(ALccountgrBranch) '

2, P of bthe official,

3 Gmi.E. Rejamma, Sub Postmaster, Donka Road-Guniur

: 8.0, fshr« will get herself relicsved by handing
over the full charge of the $.0. t0 the oi1fleial
" deputad from Guwmtur H.0.

4, 1The Postmaster-Gensral, Vijayawada~2 w.T.t, memo,
No. ST/21-16/Genl./III datzd 1-4-!'93.

Dl sp.mattzrsg /Acett,, Divi.Office, Gunbur, i

0. The 8. Superintsndent of P.0s.; Vijavawada Dn., || |

Vi jayawada~-520002, . I
1l. The Postmsster, Vijayawada H.O, :

120 MupBoCoRo dea.ling if_ile.
13, Ine Chief Msedical Officer In-charge, P& T Di spansary)
14. Bervice Book of the officidl. | k
1& o D. Srare. '

Fom o ewe o . . K

@F_
\
%

B T —



‘E,RAJAMMA .

From |

AP .M, {Acc0unt5), |
Vijdv§wada H.0.520 001,

To

The Postmaster General,
Vijayawada Region,
VIJAYAWADA & 520 002,

N " “Through Proper Channel®
Respected Sir,

| Subs Request for f£ixation of Pay under

FR,22(a) (1) (earlier FR.22¢} on

I : © o o

i I respectfully submit the following lines

favouriof your kind-consideration and favourabla onders,

f - promotion as AP, Mo (Accounts) - Regq,
for

I have been posted to work as m/s Accountant

with c£erative duties (not supervisory duties) in t
|

oT)

scale ?f Rse 240=480 with special pay of ps.45/= per month

grant@é in lieu of higher scale of pay for Accountant

post wi th effect from 30-11-83, While so working a
|

time s qale Acdcountant, I vas promoted to LSG cadre under

TBOP sﬁheme with effect from 30m11«840

pay %a¢25m640/a‘dn comp 1e temof 16 years of service

my bdsic cadre and the scales wasg subseqguently revised

t0 850 1,400=2,300/= with effect from 1~1.86 under CCi(RP) ! :'l

Rules 1986, Again T wasg promoted to HSG, II cadre wj

1a10u19Q1 in the scale of g, 1, 600=-2, 300/m under the

scheme bn completion of 26 years of services vide 5800's

Botﬁ the

MemooB~1/XXIX, dt., at GTR57, the 11-2-92,

said higher scales were granted to me based on my lehn

In the scalée

g ——
____.,,.,__._._.,_.____..’__

of

ek, f

c
Q
g

oL qualifying servigé applicable to all officials in
generaliunder TBOP and3CR schemes,
as usual performing the same operative Guties ds exi
at the time of my first appointment as Accountant on

30-11=83,

But I workei as Accountant

F
BCR, |

sted




& |G

While performing OPmrative duties as Accountant

I was, promoted as A.P.M, (Accounts) WoEo£0195=93 which
I
is a supervisory post, Bui on my promotion to A.PLM.{A/cs,)

my pay was fixed at the same stage of that of the

Accountant without giving any bkenefit of fixation |of pay

under FR,22 (1) (a) (1) (earlier FR,22c), Since the APM

Accounts post is a supervisory post carryling dutiés
respopsibilities of greater importance then those Lttached
to the post of Acceuntant BCR HSG, IT with c)perativie

my injitial pay on promotion to A;P.M,(Accounts) woluld be
fixed at thézstage next above the notional pay arrived at
by inpraasiﬁg my pay in respect of the lower post accrued
as per the provisions of FR,.22(1) (&) (1) earlier Fé_zzcn

As per the MDW of Accounts Branch will be mainly

xesponsibleiior effective supervisicn of work relating to

Agcounts Brahch_ie., work of Accountant also along with

all athmr.PAs, APM(A/cs,) is responsible for pIOTpt
replies to the correspondcnce: rece;Ved from 5SPOS, DA (P)
and Se APM(AJhsu) is zresponsible for proper maintenance
of ervice books and attest the entries in service books,
leave accounts, and leéve eligibility certificates cn the

leave applications, Supervision of retrenchment registers,

adjustment of advances, checking of pay bills and all

o;he; bills before presentation-fér encashment ev?ry day,
Futtjer preparaticn of @ash account which is one Lf the
impogtant work., From the above facts, it may kindly be
seen [that APM(A/bén) post is carrying duties and respofie

sibillities of greater importance than the Accouatdnt post.

But the Accountant post does not carry any such higher

respgnsibility,.

P




- ’

.\?\

f’ l

’L It

CAT, Hyderabad Bénch ordered such benefit of fixatlon

of pay in reSpecé of two similar type of cases (Vi
| ;

case ¢f Sri B,Raghuramareddy aPM(A/cs.) (2) Sri Na;amani,G

é@ﬁ(&}cs,)o

i,

are submitted herbwith for favour of perusal, l
=

is to bring to yourikind notice that fHon‘ble
=

o (1)

Photostat copies of the sald CAT judgement

therefore, request you to kindly issu

necassary favourable orders for fixation of pay, aJlowing

the benefit of increase in pay as admissible under

FR.22(1}(2) (1) by virtue of got posted in higher respon-

slble jpost for which act of kindness, I shall be grateful

o yOUJI a

Vijayawada,

Datey 4i-£L-G7

T?anking you Sir,
| A
Yours faithfully,

/e;?ﬁbgumdvdLﬁ

{E. RAJAMMA)




I . 3
i |
| .

1

A.P.M, ACCOUNTS IT
\

e

]

i.

3o

9.

12,

custédy of Service books and leave A0rounts or part-II
ebtadlishments and those relating to pivisional Ofifice,

saco,Lana MMM8. Attestation or entries in servicej books-

Reatt
Signing of leave eligibility certificate..,

super*ision over t he drawal of RPay and allowances in
regar% of Parc-II establishment and Ep establishme&t

ision over the various bill dedquction scheduiesp
absenteas statements, increment certificatesa

Superv

checki%g of claim cases, LPCS of parteIl establishm&nt

Fixati%ﬁ of pay Statements, CEa and ROTF claim cases of

stution of first page entrées in the beIViCé books

4]

Partuiz\establishment including maintemmnce of regi$ters.

Su;srvi%ion over the records relating to profession {tax
in rega:“rd Of statf,

Supervisiovn over the drawal of OTa and OBA and Honoraria

Bills including verification of empluments,

|

cnevking vf particulars of balances etc., in regarding

Of applipations tor grant of gdvances and withdrawa1§

from GpF! in regarding the other than classaIV.

Supervision over the posting uf entries relating to Ggp

subscriptiuns etc,, in the class IV GprE Ledgexr aCCUunts

and regisjters. Checking calculatioh of interest mn ellass-1v
GPF Ledge% accounts., Checking of Gpr CLaSSmIV Quarterly
Statement% to be submitted to circle office, Checkingjuf

parf;cuiaﬁs of balances etc., in regarding epplications
0of advances, withdrawals etec from GPF.

|

for grent

Superv1%ion over t he disposal of IR, VR, and xR refgrences

on PartmII establishment and sp,

Supervisg 1OT over t he submission of SUperannuation statements

1n respect!of part I7 establishme nt,

| |

Signing oflroutine worrespondence and error extracts exgept

those addressed to higher authorities,




| . _
. G |
13, supejvision over the meintenance of security bongs

-(!recorgs of descriptive particulars relating to Eplofficials
~nd deartmental orficials,

!
14, Supervision over t he maintenance of all RRg and su
of abstr.cts to DA (P), Hyderabad.
15, Superﬁision over t he submission of returns to pa (P)
on prescribed dates,

|

t

bmission

16, Supervision over t he payments of pension (all kings) and
DCRG ana commut.tion of pension and Supervision over the
mainteﬁance;pf pension registers,

17. SUpervhsion“ove; the maintenance of contigent registers
and submission of NpCS bklls to the authorities Con%eande

18,

Supervision over the T,.a. bills received for verification

s
Sy

of pay‘and advances,

i ‘ it

%
DQ&
5
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cf Decision : 05-05 19

D.f‘l T4:l4t 93.
| :

OROER

0 “As per Hon'ble Shri A,§, Gorthi, mambar‘(ﬂdmhu)-

| 0

oo

Both the applicants whao wEre,ppotheJ?Proﬁﬁthé-”

post 0f (ILSC Accountant to that of ARY fccounts clalm by

means of this DA for o diraction to the redpondents to
b

Y
Fix Lhelr pay ip tha acule 0f Rs. 1400—2?00/ Lgiuzng thom & -

Lhe ban%?lt of pay Plxation under FR 22-C rrom, the datns ‘
L
i

their raspactxua prumctions. o - o o 3y

3?. e T“B GppllCGﬂt&uerB prDMOtad an LSG Rccountantb :;T

| ¢

'undar the DTBP Schnme with BPFnct Prom 30«11 1Q83 in tho

;-1 . ac?Le DP psy cP Rs. 423-640/—'7 Tha seid s-ala wa 8 rguiSQQ

ta 1dDD—FBDU/- uith EPPth rrom 01— U1 1985.. uubaaquantly,

bhey wero p:omoted on' D7-03- 1989/08 04~ 1989 Lc ‘tha Fo 8t oP'

i:"':‘ ) T

h”tnn”carriéd”thg Came saale QP Day,fﬁhé
B

ﬂ7\"I\ P

“' Apﬂ Rccount: uhir

1400 2369/—

i?; RS.

the haneF;t of fixat:on under FR 2? C.

Relevant pﬁxtion*
Faw 4 | '

_of: FR 22

f . TNotuithatenqing anything cuntained in ﬁhése
{{ « Rulbs wharse a Government servent holding 5 pdst in
a ¢ubgtantivo, tempmrary or officiating capacity ls
prurotud or appointad {n a tubstantiuu, temporery or

. nrrﬁczatlng capagity to snoiher pth ~arrying uutiesl

t and rBspmnéibflitiss cP graater-imbornancd'than'thuae

Satt ch;nq ta Lha post hald hy hlm,—hia initial pay “in:

P :__ tﬁe gtgga naxt abova the pay noLionally urrivad at DY

iﬂc#eaﬂiag hia pay in pp8puct of Lhe 1ouear pust by ong

incramant Bt ths atags at which auch pey has acrrUQd PR

Ur ;“:'._l

pata

..g .? . -k

!.

)
o
} B LAY

On thelr pronut‘ons 35 RPM Acceunta‘nh

r bl
i 1y

thelf ﬂay was fived at the aama Stdgs uirhuut giu;ng tﬁam-:ﬂ"‘

-0 as it wone, EXiSLBd reads 88 under. L _‘7’:“7

fhs tlms—scala of the hlgher post! ahall ba Fixadﬂgglfe-‘

iy

he ~ 300

&,/. . Lo :
. ) ) o 3 B .
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3. Tha ruls position thus clnarly 1ndicutgs that‘ f |

uhsn g uavernmant Egwant i ptomotad or appointad tu

enctHar post carrying dutaes and xesponsibilitiss of

r importanca ‘than those attsching'to:fha*pust i

.

gfe&te
hald by him, hla initial pay in thu highar post has to
% . | " © be fixed in torms nP FR 22- f, that is, -at the sthga next
shove pu; notionally arrivnd ot by incraaaxng his pay Lf
raspécﬁ,oF the lower post by one increﬂant at. the atage

at- which such pay has accruad. - o - |
4. 0 The- :espondents in their reply arfidavit rgfuﬁed
the claxm DP tha applicant malnly on the ground that thsra

Pe o was haraly any dlfferancs in tha naturs o? dutias per?ormed‘
. - N et
by §5C ACCUUﬂtBﬂt and ASH Accounts.' In support of tnair ;%

o

P

Arcordlngly 1t is unly a plauanent Fxom one Suparvmsary po{t

to anothar Supervisory post. boLh_oF.uhiqh carrY_thB ‘sawe’

\ c0qtantion, they referrpd Lo the Pact that both the pcsts 1’;t"cg{
i ' carrled.ona and Lhe,came scale oP pay nangly 1400 2330/_. H ‘ L
~T:H;; _ - They also stats thst the post DF Avm Accounts ia ufferad tc : f_ﬁ_$
‘ tiig ceniormost DPFiclBl in ths LSG Grade in Rccounts Cadr31=<1vff{:;
!
*I“ ‘.‘-7‘ I £ 3
| R Bt
! B AR
1

Cale of pay and that it is not a promotion.

' S@E zﬁ ‘ Laarned counsel ?cr the applicadt'has ﬁhoun mea g

cop; of the memo uf dzatrlbutlon o? uark 1n thn chounts;

e e Branch. Hydsrabad GPU whiich uould shcu that tho’ dutﬁaaiaﬁ.; “};_

APM Accounts ara uf qrestsr 1mpnrtance than rhn g of }:'

Rccountants. Laarned standlng cuunsel Fmr tha esprndents-mf.

v

i
?4"3 '

m,_'./w-«mm-wm R *"’N’-!My g Mw-*@-m".r\,mw e .\-;-- e wclﬂ?’“ﬂ‘

Vi ns o RS ﬁlau Purnished to me today sxmllar memcrandum uf»ﬁhs disuriww

PP ekt .

H bution of work of thé Accounts Branch at Ranamundry HG end "
i i

*Enakapalle HO-and the same is taknﬁ-on-racurdu- R casuﬂl R cans ]

the pald mamos of distribution of work would '

pe;ugel of

klearly indicste that the APM Agcounts ts rgeponsible Par the

T S s S -,.,-Mm.wﬂﬂw{mﬂ_‘ﬂ
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Droper functioning or thg entir
he is alﬂo saddl ed uiLh "tha runrtion ot supsruiscn ovar tﬁeﬁ
‘PAs and Arcmuntsnts UF the Brench.

provisions FR 22~C uDuld bo attractad in this cese..

¢ Accauntc bhrench .end that

'.,.

RV

Cluarly Lhere?ora tha-

It u#lx
;

bea imporkant to knew thﬂt FR 22-C doas not refar to appolnt%qnti‘”:

to e pmst ca:rying a. highar acelea of pay but only Lo promotfbn,"

ar appointmant Lo another post carrying dutiss end raspursi—"

billtkﬂﬂ of yreater importnnce

applicents will have to pe fixad cn uheir promotion to Lha

po¢b of APM Acceunta by giving thom the benufit.of FR 22—8%

Acbotdlngly the paf af the

L

In comihg ta the conclusiun 1 am alao auppurtsd by thB Judgemant

'ur thm Tribunul in GR Ho. 481/92 datad 2¢ -0

tha appiicant usa promctnd Prom ﬂwa puub o

2-1995, " In that‘cass :11
lSG Rccountunt

Fxom tha i

7 to thnt o? AHRO car:ying thn Bamu Lcala uF puyﬁ, 21NV

rHCDL
7AHRU are of higher degrea af
Accountant.

diraction

by giving aim tﬁé bennPit of fﬁ"zz-c.«" R

6. |

coAsiBLred view th t- ths appllcanta case his merit,

tha Gﬂ isa alloued and ‘the r

tha pay of tha appllcants by giving thaem tha bseas

of. pay under FR 2'7

thelr prnmution. ' Amo

uitniﬂ a poriod! 0? thruu months prom tha dn

) oP this a;der.

; i

s

R [P RESTIEN lﬁ}VTﬂpﬂ;"f o
o L@ aerrrsrenmrerne L Apd) : ]
.. CCount Ol . ’ Ly
Coentral Ad s tetiog Tiikuns
“,C\’ cad b oh T -

Hydl quk“_

importanca than thoaa ot LJG
_Accordlngly the 9aid ok uag aliouad uith A |

to the réspondanls to fix the pay. uF tha EppllL ‘

ta uleu o what is SLuth abovs, 3

~C with sfpgct frow the Iespectlva datGS

unts racouarad if dny ahall ba rafunded .

bimildrly arresrs OP PUY. irs ﬁan'ﬂcrrULﬂQ ﬁpafh

tha app Luanta snall nlﬂo bo pait

2R : _No ordar‘as'to coats.
] . A ; i

u;ﬁTL -t p TO LE TRUE COFY : . :

i
Cinfe i : T

I A A I
(O L S

d howsver lt UQB spen that tha natura ol dutias af N SR &

L :u

.""(

B
S
i

¥ am-cof @hq

0o
[ .
Acco:dlngly

gspondantis are dlractad to rastjrsr

pFit of leatinn

te of communxcrtidni?

w &
Lo Lhen uan Lhrea munt?ao,
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tcr General, Dmpt. ‘of 3nsts,

Doqt Master Gunura
a, Dak Sadany Hblds,
"‘"lle '

Mastar General,
Reqgidn,
Lnam.—3

B TET

rlshna|Deuan Advocdtp CATy hydn
Bhimanna Addl ccsc 'AT? Hyderabad.
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‘ | ]
_‘ LppParclvleNT b pPUST -LlivulA C noul,

rrom. ' Te

aenlor/uupdta of Post Uffices The Pest Master

Vijayawada bivision Buckinghampet hPU

Vlgaynwada—5%0 001 Vijayawada=-520 002

No.n1—¢4/D1gs/97 dated at VJA-520 001 the 8=7=97

Sub: Fixatien ef pay under R 22 I (a)(1i) on
prometion as APM{Accounts)-Case of bhmt.
K, Hajamma , APM(Accounts), ducklnéhampét HPO
-Regardlng.

Ref: Offfcial's representation dated L~6-297
* K

i
|
W.R,T above cited letter on the ubove subject||thc
copy ef PMG|VJ-2 Lr.Ne:AC/21/1fP1/96/ER dated 4-7=-97 is |

repreduced belew for informatien and necessary s ction.

_ "The request ef the official to allow the bepgefit
of fixation of pay under kd 22(I)(a)(i) when she was prometed

from LSG Acteuntant to APM{A/LS% cannot be allowed when both

the LSG Adccountant and APM(A/Cs) pests are icentical and|beth

the pay scales are alse identical.

The Hen CAT Hyderabad orders in UA,No:1434/93%
dated 5.5.95 are applicable to thoese wne have filed the G4,
Unless rules are amended,the beflefit cannot be extended lin
the case of Smt.n,Rajamma,APM‘\A/CS),Vigaya wada Liu

| The official may be informed accordingly,

2e In the case of preponement of increment in
respect ol :mt.mqﬁaadﬁma wlth that of her Junior mmt.u.Nagam
the case al@ng with the service books of botu the oif1c1é$
of
as

amani,
- have besn sknt te Circle Uffice vide this office letter of even
no. dtd,7.3.97. The decision ot the C.0, will be conveyed

ana when received,

&)

Sd/ ks
i Accounts Utiicer&lia
% the zmb ,VWIA-520 002

i
. .ﬁ5§1gfél&ﬁﬁ{;f/oi Feoev Offlices

Vlgdyawa&d Divisicp
Vijayavwaeda-2d0 001,

e
| ' & QM\T

| /”“Q/A?é

i @MJVX
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAB XD BENCH

AT HYDERABAD .; .

0.A.No, 1241/97 | - Date of Oxder: i24,9,97
BETWEEN 3
E . Rajamma ! : ! s Applicant,

AND

1, The Secretary, Depa'rtment of !
Posts, Ministry of Cbnmunlcatlons

(R‘epreslentlng the Union of Indla).
Dak Bhavan, Ashoka Road, New Delhi,

2. The Chief Post Master General,
A.Poci CIe’ Abids' Hyderabaj.

3. The Post Master General,
Vijayawada Region, Vl_t,hayawada.

4, The Sr.Supermtendent of Post Offices, :
Vijayawada Dz.vision, Vijayawada, i «+ Responcents,

Counsel for ¢he Applici:ant ' , .e Mr.N;R,Sﬁrinivasan
Counsel for the Res;_aondehts o Mr,J.R.G0pala Rac
CORAM;

HON 'BLE SHRI R.RANGAR.lAJAN : MEMBER (lADM\I.)

HON'BLE SHRI B,S. JAI PARAMESHWAR : MEMBER (JUDL,)

JURG

o)
1=

LB Y

X Oral order as per HFn'blé Shri R .Riarigarajan, Member (Adm,) X

Mr,N.R.Sriniva|san, _lea_rned colu‘nsel for the applicafnt and

Mr,Phalguna Rao for Mr,J.R.Gopala Rao, leamed standing counsel

for the respondents,

2. Tr{e applicant in this OA while working as 158G cadrfe under
OTBP Scheme w,e.f, 30,11,84 in the scale of. pay of Rs.425-640

Wi promoted| as APM (Accounts)
(1400-2300 RSRP)/in t|he scade of pay of Rs.1600-2660 as she had




completed 26 years of service for promotion under BCR Scheéme.

| ; 1-
When she posted as APM (Acc0unts) t‘holugh in the higher sca‘le

her pay in the higher scale was not fixed under FR 22(1) (a) (1)
(0l@ R 22/(C)), 5She had repreSented |her case for fixation as
above by her representation dated 4,6,97 which was rejecte‘_d by

impugned oxder No, El-22/Dlgs/97 dated 8,7.,97 (A-8).

o . |
3, Aggrieved by the above she has filed this OA for setting

aside the fmpugned order No,E1-22/Dlgs/97, dated 8,7.97 (A=8)
and for a (*onsequentlail direction to R-3 to fix her m when
posted as APM (Accounts) under FRiLl) (a) (i) (ola FR 22 (Ci) whep—
.o )o

4, The |applicant was promoted as APM (Accounts) on 19, 5 o3,

' Hex pay was also fixed at . the same stage as she was drav.mg in

the lower scale, But ‘ihe aplpl:n.cant dici not represent for fixation
as prayed .ﬁor‘in this 0A ti.‘[il 4.,6.97. It is not'understoodf why™
she waii:ed Ifor 3 years [to represent hs?r case, -She approacréaed
this Tribunal only by fi_lingl this OA 6n 18,9.97, Hence itghas'

to be held |that she hac*ti appréached this Tribunal late, Hoﬁever
fixation of pay and grant increments beJ.ngZ;:c;ntlnuous pmcess) |
{Lﬂ-ue applicant is entitled for aprearstif anyionly from one‘;year
prior to filing of this OA.U'The applicant relied on the jufdgement-
in O0A,1434/93 dated 5,5.97 to fix her |pay under FR 22(€), In

L3on2,
number of cases when the applicants in the APM w&s asked to

discharge the duties as‘ APM (Accounts)| we have gn.ven the oriders
to fix theipay under m 22(¢), As this case is similar and
similar direction was also gz.ven in 0A,1434/93 also this OA

is to be allowed sub;ec:L to thj cond:.t':.on that the arrears 1f
any due to her on the basis ofoixation of péy ds &;E;'h@fed 1;9/}"”'"‘

one year prior to filing of this 04,

L |
Je-
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Se In the result the foilowing direction islgivens-
The| pay of the appli¢ant when promoted and posted as
APM (Accounts) in the scale of Rs.1600-2660 should be fixed

following the FR 22(1)(a) (i) notionally, She is entitled [for

arrears on| that basis only from 18,9,96 i.e, one year prior to
| .
filing of this OA, (This OA is filed on 18,9,97),

6. The OA is order‘ed accordingly at the admission Stage

Np costs,

( R.RANGAR&JA!N )

! Penb ; | Menber (Admm, )
q 3) | ; : : /
Dated :/ 24th September, 1997 '

q/
, ( Dictated in Open Court )

sa I | @‘KB\Q‘/
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Ministry of Communicatio*

Copy to:

taryJ Dept. of BEp Posts,

d, Neu Delhi.

, 1., The 3ecre
' Dak Bhavan, A#hoka Ro2a
: 2, The Chief Posf master General, A.P.Circle,
Abids, Hyderabad.
Vi jayauada Region,

3. The Post faster General,
Uijayauada. -
dent of Poat 0Pfices,

4, The “enior Sﬁpsrinten
i jayawada QiVision,_Uijayauada.
Aduocate,CAT,Hyderabad.

Ona copy tofﬂr.N.R.SriniVasan,
:,CRT,Hydarabad.

5.
Nddl.CGS

6, One cop
7. One copy td D.R{A),

y ta;mr.J.R.anal Rap,
caT,Hydersbad,

g, One duplicate coOpY.
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TYRED BY CHECKED BY
COMPARED nY APPROVED BY

T THE CINTRAL ADNMINISTRATIVE TRIBUNAL
HYBERA 31D

I'4

THI HOGI'OLE SHRI RLR4NGARAIA N : M(A)
A2
THE HON'BLE SHRI B.5.3471 PERAMESHWAR
' M (3)
Dated: 9 /*’7’/?9_
S
; ORDER/JUDGMENT
M.A/RWA/C.A oND.
in
n.a.k0) |24 |5
AdAitted and Interim Directions
}LSS E?dn
Alloved
UDisposad of with Qirections
'II Court

—

vy Turafay sty s

Centpaf Admin?sﬁive Tribungi

%o DESPLTLH

~60CT 1997, |

2 % ’ ’
B3V gl ,
HYBELABAD BENCH ~j
1 . T T l -

R T Y



